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1. Learned counsel for the petitioner submits that this petition may be 

dismissed as not pressed with liberty to file afresh with better particulars.

2. In view of above submission, the writ petition is dismissed as not 

pressed with the aforesaid liberty.

3. Certified copy of the documents be returned to the learned counsel for 

the petitioner after keeping photocopy of the same on record. 
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Versus

Counsel for Petitioner(s) : Sharad Chand Rai
Counsel for Respondent(s) : C.S.C.

(Prakash Padia,J.)
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.....Petitioner(s)
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